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30.,10.2002
Heard B.N,Udgata, Advocate for the
apprlicant, who fi(byOfilinq a Memo dated
30.10.2002')seeks permission to withdraw this
O. A.

Section 19 of the A.T.Act,

as the same is not maeintainable under
1985, In view of
|__this, the 0,A., is dismissed as withdrawn.
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No costs,.




